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Government of Chhattisgarh, 
Commercial Tax Department, 

Mantralay 
Dau Kalyan Sing Bhawan, Raipur 

NOTIFICATION 

Raipur, Dated 10/oL\/ :Z..o\'l.. 

No.F- 10-1 8/2012/CT/V(2.2.)- In exercise of the powers conferred by sub­

section (3),(4)and (5) of Section 13 of the Central Sales Tax Act, 1956 

(No.74 of 1956), the State Government, hereby, makes the following 

further amendment in the Chhattisgarh Sales Tax (Central) Rules, 1957, 

namely:-

AMENDMENT 

In the said rules:-

(1) In clause (b) of sub-rule(l -A) of Rule 8, after the words "Form 'C", 
the words "form 'F" shall be inserted. 

2/- This amendment shall come into effect from the date of publication 
in official gazette. 

n ·l,l~t:,\Mv Onr11111f"nt<IAII l1rn1t\r'nmmrrrial T:,v\l rttl'r/)() I """ 

By order and in the name of the 

Governor ~attisgarh 

(Xa~ 
Joint Secretary 

4/<l/7/) 1? Paor. ?dd. 
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Government of Chhattisgarh 
Commercial Tax Department 

Mantralaya 
Dau Kalyan Singh Bhawan, RAIPUR 

NOTIFICATION 

Raipur, Dated 05 /t P (t2-
No. F-10/ 9 6 120 12/CTN ( 5"0 ) - In exercise of the powers conferred by sub-section 
(3), (4) and (5) of Section 13 of the Central Sales Tax Act, 1956 (No. 74 of 1956), the 
State Government, hereby, makes the following further amendment in the Chhattisgarh 

Sales Tax (Central) Rules, l 957, naniely:-

AMENDMENT 
In the said rules,-

( I) In Form-V after Serial No. 17, the fol;owing part-A shall be added:-

"PART- A 

List of Inter-state sales 

S. Period Name of dealers with TIN Description Value 'C' Form Remarks 

No. of Address to whom No. of goods No. (If sold 

quarter goods sold sold 
ag,ainst 'C' 

form) 

(1) (2) (3) (4) (5) (6) (7) (8) 

Total 

Note:- Enclose ' C' Form. 

(2) In part-B ofForm-V-B, for the relating entry of list "List of Inter-s tate sales against 
' D' form (Quarterly)" shall be omitted. 

2. This amendment shall come into effect from the date of publication in official 
gazette. 

By order and in the name of the 
Governor of Chhattisgarh, 

£-
(Xavier Tigga) 
Joint Secretary 

-
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